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Endrin Project
2202, Shri Manabendra Shah: Will

the Minizter of Petrolenm nnd Chemi-
cals be pleased to state:

(a) whether Endrin Project of Shell
International is being approved by
Governmen!; and

(b) if so, the quantum of foreign
exchange involved?

The Minisier of State in the Minis-
try of Petroleum and Chem:cn:s (Shri
Alagesan): (a) and (b). The applica-
tion of M/s Shell Intlernational
Chemical Corporation Ltd., London
and Velsicol Iniernational Corpora-
tion, CA, Nassau, Bahamas for the
manufacture of Endrin in India is still
under  consideration of the Govern-
ment of India,
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Rehabilitation of Goans

2204. Shri Shinkre: Will the Minis-
ter of Home Affairs be pleased to
state whether it is a fact that Gove-
ernment have taken a decision to the
effect that no suitable jobs are to be
provided to Goans peturning  home
after giving up their jobs in the Portu-
guese African Coloniis?

The Minister of State in the Minly-
try of Home Affairs (Shri  Hathi):
No such decision has been taken by
the Government.

Code for Junior Officers for aitending
Diplomatic Receptlons

2205. Shri J. B. 5. Bist: Will the
Minister of Home Affairs be pleased
state:

(a) whether Government have
issued any directive requiring the
junior officers to seek prior permis-
gion before attending diplomatic re-
ceptions; and

(b) if so, the category of officers
to whom these restrictions apply?

The Deputy Minister in the Minls-
try of Home Affalrs (Shri L. N.
Mishra): (a) and (b). Government
have felt it necessary to regulate the
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unrestricted acceptance of invitation
from Forcign Missions by Government
officials upto certain levels.

West German Assistance for
Scientific Research

2206. Shri J. B. §. Bist: Will the
Minister of Education be pleased to
state:

(a) whither Government have
ecome to any cecent agreement with
‘West Germany in regard to the latter
giving special assistance for promo-
tior of scientific research; and

(b) it w0, the details of the agree-
ments and the benefits that would
acrrue to Indien Scientists therefrom?

The Deputy Minister in the Mimls-
try of Education (Shrimati Soundaram
Ramachand=ar); (a) Not jet, Sir.

(b) Does not arise.
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Charge-sheeting of Gran bealers
in Delhi

2208. Shri D. €. Bharma: Will the
Minister of Tiome ATa'rs b pleased
to state:

(a) whether it is a fact that the
shops of some grain cealers in Delhi
were raided Ly the Inspectors of the
Civil Supplies Jepar‘ment in March,
1965 and some jrregularities were
found in their records and some
shopkeepers were charge-sheeted in
this connection;

(b) whether it is also a fact that
the cases against those shopkeepers
who were charge-sheet:d have been
withdrawn; and

{€) if so, ithe reasons therefor?

The Deputy Miinister in the Minls-
try of Home Affairs (Sori L. N.
Mishra): (a) No. Sir.

(b) and (¢).
Arrest of Grain Dealers In Delhd

2209. Shri D. C. Sharm: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a faci that some
grain dealers were arrested in Delhi
under the Essential Commodities Act
in September|October, 1964;

(b) if so, the number of firms pro-
secuted with the number of persons
arrested and the names of their
firms;

Do not arise.

(c¢) the nature of charges against
them; and

(d) the action taken againgt them?

The Deputy Minister In the Minis-
try of Home Affalrs (Shrl L. N.
Mishra): (a) Yes, Sir.

{(b) 28 firms were prosecuted and
82 persons were arrested. The names
of the 28 firms are given in the stale-
ment laid on the Table of the House.
[Placed in Library, See No, 1.T-4862/
@5].

(c) The 28 firms were prosecuted
under Section 7 of the Essential Com~





